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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH, NEW DELHI 

INDEX 

IN 

RESPONSE AFFIDAVIT 

(On behalf of Divisional Forest Officer, Tehri, Uttarakhand) 

(Respondent No. 4) 

(In Compliance to the Hon’ble Tribunal’s Order dated 23.10.2024) 

IN 

O.A. No. 961 OF 2024 

Nitin Dev                  Applicant  

Versus 

State of Uttarakhand & Ors.          Respondents  

 

Submission to take the document on record on behalf of 

Respondent No. 4 

 

Most respectfully showeth:- 

1. That the Divisional Forest Officer (DFO) seeks to place on record the 

attached document issued by the Forest Department, Narendra Nagar 

Forest Division, dated 07/02/2025, bearing reference number 

2045/29-3(3).  The said document is annexed herewith and marked as 

Annexure A. 

2. The said document is of significant relevance to the present proceedings 

before this Hon’ble Tribunal, as it pertains to the unauthorized 

encroachment on forest land by Respondent No. 5. The notice 

unequivocally directs the respondent to vacate the encroached forest 

land by 16/02/2025, failing which further legal action shall ensue.   

3. As this document substantiates our submissions and is crucial for the 

fair adjudication of the matter, it is most humbly prayed that this 

Hon’ble Tribunal may be pleased to take the document on record.   
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PRAYER 

It is most humbly prayed:- 

1. That the Hon’ble Tribunal be pleased to take the document on record, 

and; 

2. Pass any other order that the Hon’ble Tribunal deems fit. 

 

Dated:    /02/2025         Filed By:  
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17, New Lawyers Chambers,  

Setalvad Block, Supreme Court of India,  
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